
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

O.A. NO.620/2022 

Kaushal Kishore Vishwakarma Applicant 

Versus 

State of Punjab & Ors Respondents 

Reply on behalf of respondent No.4- NFL, Bathinda 

Sir, 

In view of order dated 16.02.2023 passed by this Hon'ble 

National Green Tribunal, the reply is submitted as under:-

' LEGAL OBJECTIONS:-

1. That the complaint filed by Sh. Kaushal Kishore Vishwakarma 

is not maintainable qua NFL i.e. respondent No.4 as no 

allegation against NFL has been levelled in the entire 

complaint rather allegations are against M/s Carbo Chemical 

Industries, Bathinda under whom the complainant has stated 

to have been working . 

2. That as revealed from the reply of Punjab Pollution control 

Board filed in present application, compliance of order passed 

in Rakesh Singh V/s State of Punjab in O.A. No. 72 of 2019 by 

this Hon'ble Tribunal , has already been done and penalty of 

Rs. 15,21,000/- was got deposited by M/s Carbo Chem with 

Punjab Pollution Control Board and further compliances as 
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pointed out in Joint Committee report dated 04.09.2019 have 

also been done by M/s Carbo Chemical Industries. Present 

complaint also relates to the same incident. Said 

compensation and compliances has already been accepted by 

this Hon'ble National Green Tribunal. Therefore present 

complaint has become infructuous and liable to be dismissed. 

3. That further no lifting of carbon slurry by any contractor has 

been done at NFL, Bathinda during March and April' 2022 as 

alleged in the Complaint. Thus, complaint is liable to be 

dismissed. 

ON MERITS:-

Reply on merits on behalf of r~spondent No.4 is submitted as 

under:-

1. That for storage and disposal of carbon slurry, NFL follows 

required rules for safe and environmentally sound 

management of hazardous waste and for safe disposal, NFL 

continuously awards contracts to authorized parties only. In 

Notice Inviting Tenders, calling tenders for disposal of carbon 

slurry, following guidelines have been inserted and followed 

which are duly mentioned in the agreement itself:-

"1.02 IMPORTANT NOTE 

A Carbon slurry falls in Hazardous and Other Waste 
(Management and Transboundary Movement) Rules 
2016. The party shall handle, transport, store, utilize 
carbon slurry as per said rules. 
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B. 

C. 

D. 

E. 

F. 

G. 

H. 

The party should have valid consent to operate (Air & 
Water) from CPCB/SPCB. Copy of consent to operate 
certificate (CTO) shall be submitted to M/s MSTC before 
participating in e-auction. 

The party shall have valid authorization for storage, 
utilizing and transportation of Carbon Slurry as per 
Hazardous waste (Management, Handling & trans-
boundary Movement) Rule 2016 from CPCB/ State 
Pollution Control Board. The validity of 
License/authorization should be at least one year from 
date of bidding. Copy of authorization shall be submitted 
to Mis MSTC before participating in e-auction. 

Bidder having valid Consent to operate_ an_d 
authorization issued by CPCB/SPCB the above ,tern 1s 
only allowed to participate in the auction. 

In case of transportation of hazardous and other waste 
for final disposal to a facility existing in a State other 
than the State where the waste is generated, the buyer 
shall obtain 'No Objection Certificate' in the name of 
NFL from the State Pollution Control Board of both the 
States after placement of LOI/sale order and before 
lifting of material. The statutory fee/ charges to this 
account shall be borne by buyer only. 

In case of transportation of hazardous and other waste, 
the responsibility of safe transport shall be of the buyer 
and has the necessary authorization for transport from 
the concerned State Pollution Control Board after 
placement of LOI/sale order and before lifting of 
material. The statutory fee/ charges to this account shall 
be borne by buyer only. 

That buyer shall comply with all statutory provisions as 
applicable. 

Any other guideline/ Notification issued by MoEF & 
CC/SPCB/COPB during the lifting of the material shall 
be followed by the Party/ Buyer to ensure compliance 
~ith all the Guidelines or standard operating procedures 
issued by MoEF & CC or the CPCB for environmentally 
sound management of hazardous and other waste from 
time to time as per CHAPTER-II rule 1 O of HWM rules-
2016." 
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2. 

And only if a party fulfills all requisite conditions, the tender is 

allotted and in the present case, sale order was issued to Mis 

Shubham Sales Company, Rohtak on 21.06.2022 for disposal 

of entire available carbon slurry quantity i.e. 39,600 MT and as 

per the guidelines following check list was followed and 

complied with: 

I) 

II) 

111) 

License from Pollution Control Board for handling 
of Carbon Slurry was checked and found to be 
authentic. 

Consent to operate Air & Water hazardous waste 
was checked and found to be authentic. 

NOC from Punjab & Haryana Pollution Control 
Boards was checked and found to be authentic. 

And since all these norms were found to be authentic, 

thereafter contract was given to M/s Shubham Sales 

Company, Rohtak and once Carbon Slurry was handed over 

to the contractor, thereafter it was the duty of contractor to 

handle the same as per the guidelines. Till date party has 

already lifted 1342.890 MT of carbon slurry and presently 

lifting of carbon slurry is not being done due to non deposition 

of contractual amount by the party inspite of various follow 

ups. Copy of relevant portion of Notice Inviting Tender and 

licence/ NoC submitted by M/s Shubham Sales Corporation 

are annexed herewith. 

That during March- April' 2022, M/s Carbo Chemical Industries 

was not having any contra t c nor that firm or any other firm was 
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carrying out any such work in NFL, Bathinda and no such 

activity was going on during the said period with the said 

company and as already stated on 21.6.2022 Mis Shubham 

Sales Company, Rohtak was granted the sale order for 

handling Carbon Slurry. 

3. That it is necessary to mention here that from year 2013 

onwards, due to shifting of type of fuel being used for 

manufacturing of Urea i.e. from LSHS to Natural Gas, no 

Carbon Slurry was produced and from time to time the Carbon 

Slurry which was already produced, is being disposed of by 

awarding the contracts to authorized parties and during the 

period Carbon Slurry remained in the premises of NFL. The 

Carbon Slurry is kept in isolated place which is specifically 

designated for storage of Carbon Slurry and same is being 

maintained properly. 

4. That proper distance of storage facility from public at large has 

been maintained so that there may not be any loss of health 

during loading or unloading. As such all other measures which 

are necessary to prevent any loss to any health due to 

5. 

I 
hazardous waste are maintained. 

That as far as the matter regarding contract/ agency, the detail 

has already been discussed in para No.1 above and not 
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r 
repeated for sake of brevity. Further as per Notice Inviting 

Tender or contractual provisions, it is mandatory on the part of 

contractual agency that while loading the Carbon Slurry in 

Trucks, it shall be ensured that Truck is weighed empty and 

trucks shall be covered and further collection/ loading shall be 

done through Mechanized means as per prevailing HWM 

Rules so that there may not any transmission in the air or 

through any other mode while being transported. 

It is therefore, prayed that the complaint filed by Kaushal 

Kishore Vishwakarma may kindly be dismissed qua respondent 

No.4. 

Date: 27.02.2023 

6 

Sub~ y:-

National Fertilizer Limited 
Bathinda through 

(Vijay Kant Goyal) 
Executive Director 

-
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~~i.=tM q;flc11$Ji~ fc:tflt~g 
(qmi~-aJT3tl?llll) 

National Fertilizers Limited 
ft:tfi . (A Government of Ind In Undcrtuking) 

tit "5, ~' ~-151003 Sibian Road, Bathinda, Punjab-151003 
(IS0-9001, ISO-14001 OHSAS-l 8001lflnfu@~) (An ISO-9001 , ISO-14001 & OHSAS-18001 Ccrtilied Unit) 
1t: 0164-2270261. 2760262, $:m: 2760270 9: 0164_2270261. 2760262, FAX: 2760270 
~.an(.~. : L74899DL1974GOI007417 CIN: L74899DLl974GOI007417 ~-iIB: . . . E-mail: · •· ,. ·· 1. • • • • -

iam:.~.: www.nationalfe11ilizers.com URL: www.n~tionalfertilizers.com 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 
OA No. 620/2022 

Kaushal Kisho1tViswakarma 

Versus 

State of Punjab and others 

Authority letter 

Sir, 

Applicant 

Respondents 

By virtue of delegation of powers vested in me, I hereby authorise 

Sh. Sa~ :ay Goel, Advocate to appear, represent on behalf of National 

Fertilizers Limited (respondent no. 4) in the above-mentioned matter pending 

before this Hon'ble Tribunal.. 

lm Chand Sharma) z'f-b-> 
Sr. Manager (HR and Law) 

NFL, Bathinda 

ii:- 11 • m 24.-=fm:sr-201 301. forc>ir7ffill!~ ',TR (3".J!). a: 0120-2412294, 2412445, 3292201-os. ifcm: 2412397 
CORPORATE OFFl~E. A-11, Sector 24, Noida-201 301 , D1st1 . Gautam Budh Nagar (UP), 'it : 0120-2412294 241244 · 329,201- 08 FAX· 2 

~-"(<fiJll~ <fill:· · • nfun , ·.:,..... • , ) , - , . 412397 
. · :. • Ill , 7, ~Rl('!:~Hel "-"'11, ffii!l ,is,~ ~-110 003, ii': 011·24360066,24361252, ffl: 24361553 

REGD. OFFICE. Scope Complex, Core-Ill, 7, lns1J1ut1onal Area, Lodhi Road, New Delhi -11 0 003, If: 0J J.24360066, 24361252_ FAX: 24361553 
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NATIONAL FERTILIZERS LIMITED 
(A GOVT. or INDI/\ UNDERTAKING) 

Bnthlnda Unit, BATHINllA (Punjab)-151003 

MAnmtAl.S DEPARTMENT 

E-Mail: ypbhagat@nfl .co.in; skbagaria@nfl.co.in 
Tel: 0164-2760630/2271201 

Fax: 0164-2760270 

E-AUCTlON DOCUMENTS FOR SALE.OF CARBON SLURRY FROM NFL 
BAT}{INDA UNIT (PB) 

c./:rc~ ;=f'{Tf~, 
E-AUCTION DOCUMENT No. NFB/ST/D-<?S/10~0"21 - November-2020 

' -----~---,-:::- - --::--
Lot 0"- Description ·· •r)'{~-~· I Rate Per -

I ~ 

1 SALE OF CARBON SLURRY (AS IS WHERE-IS BASIS), under H.WM rules 2016-Cat. 
18.2 Schd.-1, ff¢tu-designated three ponds at NFL's Bathinda Unit. Estimap?µ quantity of 
Carbon Slurry!i~ '-9600 MT inclusive of Ash. :;;::. 

-re- ;,f ('.V 
I ,, 

Note: Pre-bid~ of Rs. 1 Lakh is to be deposited wit~ MSTC hi thi for;m of RTGS/NEFT in 
favour of.:MSTC Ltd., payable at Chandigarh. If the Hl bidder fails to submit the post 

,, ' -..,i 

bid EM!), the Pre Bid EMO of Rs. 1 takb· -sJiaU be forfeited. 
THOSE ~RTlES WHO HAVE DEPOSITED PRE-BlD .. EMJ1 SHALL ONLY BE 
ALLOWEIJ1"'.fO PARTICIPATE IN THE E~AUCTIO~~:: Tt\E PRE-BID EMD OF 
SUCCESSFtlt1 ~IDDER WILL B~ TRANSFERRED TO~l)'JL BY MSTC AITER 
ISSUANCE OF,~ E SALE ORDER. y 

~) 
v~¼ 

ly1~1sf:!. 
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NAL ftERTILIZEllS LIMITED 
NATIO M t·I Oeptt. UMthlnd11 Unit- 11 · 11' 

NOTICE INVITING ONLINE 
BATHINDA UNIT, l'UNJAll 

DID l'Oll SALi~ OF CARDON SLURRY FROM NFL 

. , . . n Nitrogenous Fertilizer 
1.0 Limited (Nf,L) i11&(~:::u\~111f11 

~~1nj;~~•~~~~~1fi\n Haryana and Vijaipur 
t>lnnts itt four locut1ons viz. Ba1h1nd11 g 
in Madhyl\ Pradesh. . . . 

. . t II Carbon slurry lying '" •~ designated National Fertilizers Ltd. (NFL) Bnthmda mtends ~
1
:e carbon slurry lying in this pond~ had 

three ponds outside the factory bou~dury wall._ LSHS/PO as feed8tock . The q~t1ty of 
been generated from the old ammonm. plant using 'd , . c rbon slurry j5 approxrmateJy 
the Carbon Slurry available for sal~ 111 c_arbo~ pon s 

1
~s :, earbon ilurry lying in tbt 

around 39600 MT (on as is where 15 basis), 1 he qua I y -. • where if" and 
46

ao 
carbon ponds must be accepted by the . DUYER on as r. 
complaintlgrievonce" basis. I 

tent Quality of carbon content The % of Moisture in Carbon slurry may vary upto any ex . · h xists a layer of ash 
(weight%) on dry basis is varying at different bore-.hole levels and t ere e 
/ soil beneath the top layer of carbon. 

1.01 The sale shall be mad~ through MSTC e-auctioning process. The offers in this process. are 
required to be submitted electronically only. 
For any queries, regarding e-auctioning, you may contact to us or Mis. MSTC a~ under:-

a) NFL for e-auetion details):-
Mr. Y.P. Bhagat, ChiefManag~r (Mijlts) 
National Fertilizers Limited. Bathinda Unit 
Sibian Road. Bathinda, Punjab-15.1003 
Phone: 0164-2760630/2271201, Fax: 0164-2760270, 9463.567704 
Email: y,pbha~at{a)nfl.co.in; skbae.arfaui:nfl.co. in 

bJ MSTC for e-auctionin, ro~ess/procedure related): 
Mr. Himanshu Agarwal 
email id: h~arwal@mstcindia.co.in 
Phone No. 0172-258492-1 

1.02 IMPORT ANT NOTE 

A. Carbon slurry falls in Hazardous and Othet· Wastes (Management aad Tnin.sbo••darY 
Movement) Ruic~ 2016. The purty 1d1nll handle, trnn!flOl't, store, utillzt l'arbon slum. u per said rules. 

B, Tbe party 1bouW ha Ye valid Conse11t to ooe1·nte (Air & wat~r) trum CPCB/ 8.PCB. Copy of 
Consent to opcratto certifitmle (CTO) sbnll bu submlttetl tu M/1 MS'f(.' befoN pu1i4:ipillhtl in e..auetion. 

C, l'be party •hall haave Yallld 11ufhorlint1011 fttr »hu-u11
1 

uUUada11 111.1d tNtttPQrtaatiotaof 
C•rbon Slurry •• per liai•rd•u• w~••• (M1m•a•mo11t, H•ndtlq & trou-bouadl~-
Movement) Rul, 2016 from Cl•Cll/Htale l'111lutlo11 Cuulrul llo<ll'd, Th• valldlly of 
LJcen•e/6.tuthQrizatlon 1hould bu 111 1,,.,111 onu yu.-r fl'Om date of blddlna. Copy 
authorization 1h1dl be autmalUto1d to M/i MSTC tu,fur., llllfth,lt>~thllil la o-a&uction. 
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